CENTRAL ELECTRICITY REGULATORY COMMISSION
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Petition No. 970/MP/2025
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compensation in the form of Supplementary Tariff on account of
installation of the emission control system in the Petitioner’s coal-
based Thermal Power Plant in terms of the orders dated
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Record of Proceedings

At the outset, the learned counsel for the Petitioner, DBPL, submitted that none
of the Respondents has so far filed any reply in these matters.

2. Whereas the learned counsel for the Respondent, RUVITL, in Petition No.
971/MP/2025, and the Respondent, TNPDCL, in Petition No. 788/MP/2025, sought an
additional two weeks to file their respective replies.
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3. Considering the above, the Commission once again permitted all the
Respondents to file their respective replies in these matters, if any, within three weeks,
with a copy to the Petitioner, who may file its rejoinder(s), if any, within three weeks
thereafter.

4. The Petitions will be listed for hearing on 16.6.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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